CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH,JABALPUR

original Application No. 425/2001

Jabalpur, this the 5th day of February, 2004

Hon'ble shri M.r .singh, Vice-Chairman
Hon'ble shri G.shanthappa, Judicial Member

somnath Barmen s/o sh. Gaya Prasad,

Fitter H.s. 11, T.No. 327,

Gun Carriage Factory,

Jabalpur. o+ sApplicant

(By Advocate: Nohe)

-versus-
1. Union of India through
Secretary,
Ministry of Defence,
New Delhi.
2. Chairman,

ordnance Factories Bosrd,

Calcutta,
3. The General Manager,
Gun Carrizge Factory,
Jabalpur. -« +ReSpondents,

(By Advoc-tej shri s.r.Singh)

ORDER (ORAL)

By M.P.Singh, Vice Chairman-

Since this is an o0ld matter pertaining to the year
2001, we dispose of this g.a. by invoking the provisions of

Rule 15 of the Central Administrative Tribunal (Procedure)

Rules, 1987.

2. By filing this 0.A, the applicant has Sought the
relief to quash the order dated 11.8.2000 (Annexure 2-6)
passed by the disciplinary authority and order dategd 20.3.01

(Annexure A-8) passed by the appellate authority,with all

Consequential benefits,




3 The brief facts of the case are that the applicant

while working as High skilled Fitter Grade-Il was issued
with a chargesheet (Annexure A-1). The following charges

were levelled against the applicant:
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4, The enquiry officer was appointed to enquire into the
charges. The applicant participated in the enquiry. The enquiry
cfficer concluded the enquiry holding that the charges were
proved. A copy of the findings of the enquiry officerwas

sent to the applicant for submitting his representation. The
applicant has submitted his representation on 14.06.2000.

The disciplinary authority after taking intoc consideration

his reprezsentation and the report of the enquiry officer
imposed the penalty of reduction of his pay by two stages

from Rs. 4300/~ to Rs. 4100/~ for a period of one year with
cumulative effect,

5. The applicant thereafter submitted an appeal tothe
appellate authority on 8.9.2000. His appeal has been rejected
by the appellate authority by the order dated 20.03.,2001¢2=-8),
Aggrieved by this, the applicent haes filed the present 0.A.

6. During the course of arguments, learned counsel for
the respondents has stated that the applicant participated in
the enquiry and he was given full opportunity of hearing. Hence,
the principles of natural justke have been followed by the
respondents. According to the learned Counsel for the respondents,
the enquiry has been held as per the procedure laid down in
CCs(CCA)Rules ,

7. we have given careful considerati:-n to the rival
contentions and we find that the applicant was issued with a
chargesheet on man handling his co-workers. The enquiry
officer was appcinted who Conculded the enquiry holding the
charge:7proved. Thereafter, the findings of the enquiry
officer were sent to the applicant who submitted his repre=-
sentation. The applicant has, therefore, been given a reasonable
opportunity of hearing and thus the principles of nsturasl
justice have not been violated by the respondents. It is a
settled law by the Hon'ble Surreme Court that the Tribunal

ceénnot reappraise the evidence and also cannot go into the

quantum of punishment.
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8. Since we are satisfied that the enquiry has

been conduct.'d by the respondents as per rules and procedure
laid down in ccs(cca) Rules, we do not find any infirmity
with the orders passed by the disciplinary authority as well
as appellate authority.

9. For the reasons recorded above, the ¢.A. is hereft of

merit and is accordingly dismissed. No costs.

= TWQML//
(G/.shanthappa)) (M.P +singh)
Judicial Member Vice Chairman
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